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11« Have legiiblz copics of the znmaxur- culy attested e
b:sn 7ilad, )
12. Has the applicant 2:hausted 211 avallablz remidizs. 'TA7
3. Has the Index of documents szen Piled and pagination 7¢7
‘ done prop=rly, o
14, Has the declarstion, as 0 rcguluﬂd by item No. 7 &P
form, -I bP"n made. \t7
15. Have required Aumber of e,uelous (File sixe) bearing Ye?
Full qdre sses of ths respondents been Filed.
16. (a) \Unether tha ralie€ sought Por, arise out of kt&j
sing le case of action.
(b) Mhéthar-any interim rslisf is praymd for, L0/7 +*
17. c) In tase an MA for caﬂonatlﬂn af delay in filed, —_
o *q,‘t supported by an affigavit of the appllcant
18. "Jﬁeth r this gause be hzared by sincla 3ench. NG
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20, Result of btae Serutiny with inizisl of tie

serutinyl
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Hyderabad
- Dated: 8,9,97

IN THE CENTRAL ADMINISTRATIVE TRISUNAL

HYDERABAD BENCH s AT HYDERARAD

OA No, of 1997

and 6 others, - e eApplicants

+ s RESpONnCents

l
k
£
E

|
|
|
|

Page An%
————— S E MR gm W o e W e o gy -‘— -

Original Application 1-6
Service particulars of
the applicants -~ :7“ I |
Judgement in CA No,1043/94 @ — | II
Order No.CE/9303/170 dated 3
20,6,95, IIIi
O rder NOC.CP(5C)/4834/Court 3 ' 'i
case/NH(Q/1375 dt. 20.6,95, v 1
Order No.CE/$303/170 dated : t
64F.95, Mﬁ v




SICGNATURE

IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL

'HYDERABAD BENCH 3 AT HYDERABAD

CA No. of 1997

Betweens

i. P.PJRao, S/0 late Suryachary,
- aged |about 45 years,

Sr.Chargeman (Mech)

24 P.5.Rao, S8/o0 late Suryachary,

aged |about 42 years,

Sr.Chargeman (iech)

3, JVR Murthy, S/0 JVSN murthy,
aged about 40 years,
Sr.Chargeman ( Mech)

4, S,P. 'hdav, S/0 SG Yadav,
aged. about 40 years,

5, A.Rajeswari, D/o B,Rajagopala Rao,

aged gbout 40 years,
Senior Chargeman (mech)

6e M.Narayana, S/o M.Sangya,
aged gbout 40 years,
Examirder (Ammanition)

7e GeVeGdetha, D/o C.V.Lingam,
- aged about 40 years,
Examiner {Ammunition)

all ae working in the U/o the Senior
inspector pf Naval Armament, Naval

&rmamsnt lnspectorate, ¥anchanbagh,
Hyderabad.

|
i

..Applicantsi

|
|
|




‘AND

1, DIRECTOR OF NAVAL ARMAMENT INSPECT IONK

Nav
Sen
2 S 1

Nav
¥an

DETAIL:S

al HQrs, ministry of Dsfence,
a Bhavan, New Delhi,

sinspec tor of Naval Armement,
al Armemznt Inspectorate,
chan Bagh, Hyderabad.

i1, PARTICULARS OF THE APPLICANTS:

CF APPLICATIONZ

Th

given i

all notices etc¢ on the applicants are that of their

counsel

No.5, H

2, RARTICULARS OF THE RESPONLUENTS 3

absiguda, Hyderabad.

Th
the san

for ser

also th
3. PA

AP

e particulars and addresses of the respondents

¥

vice of all noticez etc on the respondsnts are

e same as menticned in the cause title,

RTICULARS OF THE ORDER AGAINST WHICH THE
PLICATION IS MADE:

a) 0

b) I3

rder Mo & Date: Nil

ssed bys Nil

3

¢}  Subject in brief: #11 the applicants herein are |

-

inl
an
al
th
fr
au

of

the secéond respé?dent’office as Senior Charger
d Examininers (Ammnition). Inititally they we
engaged on‘caSua} basis on various dates and
ereafter they wereall regularised with effect
om the dates given in the Annexure.l. The ILesDpX

thorities instead of regularising the services

the applicants with effect from their initial

e particulars of the applicants are the same as

n the cause title., The addresses for service ¢f

Mr.,K.S udhakar Reddy, Advocate, 1-3=37, Street

« +Respondents

are

e as mentioned in the cause title. The addresses

working
Ten

e

sndent
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engagement, they were all regularised on varicus

dates ignoring their casual service. S imilarlly
situatedlpersons approached this Hon'ble Trimeal
and this Hon’bie Tribunal directed the respondent
authorities to regularise the serviéés of the

applicants in those OAs by taking into account
the casual service for £he purpose of regularisation, .
but whereas even though the applicants herein are

q

similarly situated the respondent authorities

are not regularising the services of the applicants
herein by taking their casual service into accoygnt.

Hence, this OA before the Hon'ble Tribunal.

4,  JURISDICTION:

The applicants declare that the subject matter|lof

the action of the respondents wants redressal is within

the jurisdiction of the Hon'ble Tribunal under Section

14 of the A,T +ACt,

5e LIMITATION:

Tihe application is filed within the time prescribed

in section 21 of the Administrative Tribunals Act, under

section| 21 (1) (Aa).

Ge FACTS OF THE CASE:

Gole It is submitted that all the applicants herein
are working in the second respondent office and all of

them weye initially engaged on casual basis as Senior

Chargeman (Mech) and Examiners (Ammunition and thereatter
they weke all regularised with effect from various
dates as given in the Annexure.I. All the applicants
herein are entitled for reguiarisatiOn of their servi

Weesf,, |the Gates on which they were engaged on

casual basis as done in the case of similarly situated
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' services

perscns, who approached this Hon'ble Tribunal and obts

-
-
o
a
.-

ined

judgement and the judgments were implemented and senierity

is given on the basis of judgment @elivered by this

Hon' ble

lariy 5]

disposed of by this Hon'ble Tribunal and they submitte

represer
their cs
the sery

the sgeni

Tribunal. The applicants herein are also simil

Ltuated as the applicants in the CAs, which wer

tses for regularisation by taking into account
rice rendered on casual basis and also to revis

lority but the respondent authorities did not

4

itations to the respondent authorities to consilder

take any action since long time and are maintaining silence

over the
seversl

176 date

on casual service to none=petitioners trom the dates of

their in

all the

petitionfrs from various offices whether Similarly

situated
haé been
applican

Tribunal

on 2,1,96. In view of the respondents' letter No.,CE/9303/

170 at.

dated 26/6,95 and CE/9303/170 dated 6.6.95, the applich

herein are entitled for the regularisation of their

initially engaged on casual basis and also for revision

of their
The appli
and effed
Tribunal
Tribunal
of their

Tribunal,

2046,95; CP (8C)/4834/Court Case/NHQ/1375

under section 19 of the A.,T.Act, for redressal

grievances. Hence, this OA betore the Hon'ble

relevant information in regrard to the nop-

persons are working but till today no action

taken to regularise the services of the

disposed of similar OA No,1043/94 recently

with etfect trom the dates on which they were

seniority and all other cons equential benefits
cants herein are not having any other alternat
tive remedy except to gproach this Hop'ble

by invoking the jurisdiction of this Hop'ble

matter. Thefrespondent authorities also issued

itial appointment on casual basis and also asked

ES Weesfs, their casual engagement. This Hon' ble

cftice orders including office order No.CE/930[3/

d 647,95 extending the benefit of regularisation

nts

bive
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Te _ RELIEFS SCUGHT FOR:

' MAIN RELIEF: HENCE, IN THE INTEREST COF JUS'I‘EZCE,
. it is

rayed that the Hon'ble Tribunal may be pleased to

direct |the respondent authorities to regularise the

services of the applicants herein with efrect trom the

dates gf their initial casual engagement as per the dates

I
given in the Annexure.I with all consequential benerj

ts
iy 4 such as| seniority, arrears of salary etgA@nd pass
: ~
. %;}Cikudekﬂﬁ“b
u 8, INTERIM RELIEFA
> .
Pending disposal ot the abaoe 0A, the Hgn' blel
Tribunal may be pleased to expedite the hearing of the
OA and pass such other and rurther order or orders as
f
the Hon''blz Tribunal may deem tit and proper in the !
circumstances ot the case. :
, I
O REMEDIES EaHaUSTED: :
) |
The applicants herein are not having any other |
. 1
effective and alternative remedy except to invoke the ‘
i
- jurisdiction of this Hon'ble Tribunal under section 19 ‘
of the A{ T.Act ror redressal of their grievances, 4
. i
- 10, MATTERS NOT PENDING WITIE ANY (THER COUKRT: ‘|
- | |
| ' The applicant declares that the matter regarding *
) : which this application ks been made is not pending betdre

any court! of law and any other authority or any other

: bench of the Tribunal,

| 114 BDA ILS CF POSTAL ORDER: _ i
a) PO No: g' \ 2 6 iy 7 7 Lf !
b) ates: |

] |

. +

/ @ So) - |
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‘x-__ . . . . .

12,

13,

4) S.P.Yadav, (5} A.Rajeswari (6) m.'arayana and

(5) C.VbGeetha; the applicants'above named, dc hereby

DETAILS OF INDEXS

Index in duplicate is enclosed.

LIST OF =NCLOSUREDS

Covers, material pep=rs, postal order etec,

CCUNSEL »CR

VERIrICAT ION

We, (1) P.P.Rao, (2) P.s.Rao, (3} JVR vaurthy,

declarel and verity that the contents of the paras 1 to

13 ar
the same

material

Hyderabad

CCUNSEL

849497

true to our knowledge and beliete and I belid
to be true and that we have not suppressed an

tacts ot the case,

{.
2
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- SERVICE PARTICULARS OF THE
APPLICANTS
s1. Date of Rocerdrg. !
Noe Name Initial s a?:lon !
Appointment }
RO (M M W M W b T s s Y e o em PP A A T PR e R E g e | e :h,
!
1, +P4Ra0 oy
Sr,Chargeman t |
. . ‘ !
- 2¢ 'OSORaO, Sr. B ‘ I
hargeman (mebth) 27.10,86 30, 3.88 "
: 3, R murthy, ‘ I,‘.
enior Chargeman i
5 {Mech) 27410486 30.3,8 j
X 4, +P.Yadav, ',‘
enior chargeman . !
(IMech} 2411,87 1.2,90 d
. . \
Se Smt A,Rajeswari !
Senior Chargeworgn , |
( Mech) 2,11.87 142,90 .-
4
6o M,Narayana, B |
Examiner (Ammn) 1.10.88 12490 Y
;:;:;i; 7' c V‘Geethél "
; Examiner (Amm) 3.1.89 142,90 ‘f
. |
i
+
b
. |
« ‘
, S !
!
L I - E e e ﬂ - SR A R o e e o We SR S ay o om e W ER |
- |
|
|
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|
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0./.N0.1043/94. Date:2.1.J%95.

JUDGHENT

J as per tion'ble 3ri R.langarajar, smmber (Rdministracive) X

|
|Heard Sri K.Sudhakar Reidy for Sri P.S.NW.Fu thy,
]earnudicdunsel f5r the applicants and Zri N.R.Cevaraj,

learn=disr.Standing Counsel for the raspondents,

il 4

this 03 is filed praqug for & Sirecticn to the

20

res:aqﬁgﬁts to rﬁgdldfiSﬂ e services of the applicants

herein from tine date 2°F %heir iritial c=zsual apHhointment

can3onina the breaks if én;, Wwith ali sevvice ben=fits
neleding seniority as p4r the judgment in 0a 259/91 dt.
27.10.£9ﬁ3. B

I

. B,
3. " 211l the applicuatks herein were initially appointed

o

as Casual Mechanic Examiﬁers..(suhsequent]y redesignatad

As E!ﬁgor Chargrman (Mechanical)) on verious Zat=2s as

inticared in pars-4 (pade-3) of the 0.z. They ware all
. ) _

resailarise3 on virious éet-s during the y=22rs 1931 and

13299.  The dates of regularcisation of each ap nlicant

| -
,c«pt in case ol Eri Basavanna (rpplicant No.B) are

furniéhed in para-4 (page-B) of the 0O.A. Theugh the :
Jdate Qf rzgularisation éf Applizant No.B8 (Sri T,Basavanna) |
is no? furnizhed, it isEstated for the =aid applicant >
that be has also baen r?gularised. The said relevant

date has to be ascertai%ed from the records. The relief
Dray-d in this 0a is for regularisation of applicsnt from
the datea of their 1nitial casval appointment aL was done -
in tﬁe case of appll:ants in oa 259/31 which waf decidad

on 27.10.1923,

4
H

V3=
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IN THE

Retween

1.

- §JV.Ramanamurthy.

P.ramakrishnarae.
GJCepal,

MVR. Manehar.
R./Selewan Raju.
pKAP Ganéhi.
r.Vvenkata RIe.
T /RBasavanna

[

CENTRAL ADMINISTRATI

e -

0.A.NO.1043 of 1994,

And

cretary, Ministry ef Defemce,

ag Officer Comm;néing in Chief, HDENd, Visakhz
recter of Raval Arxzament Inspection,‘NHQ. New

1 - Se

2. CHi=f ef Naval staff, NHOQ, DHQ.
- Fl

5, Ch

Ceunsell fer the applicants

Ceunse

CORAM:

Hen'ble Mr, Justice V.Neeladri Rae,

TRIBUNAL HYDERABAD BE

. Dated:

applical

Gevt. éf In@ia,

PO, New Delhi,.

ief Inspecter of'Naval Armament, NAI, Visakhapatnaiﬁf'

Responﬁc

1

New Delhi.

lpatnamf
Delhi. !

i

|
i
ents i

'

!

. Sri. P.S.N.Murthy & sri. K.S.:

1 fer the Respendents : Sri. N.R.Devaraj, sr. CGSC.

|

Hem'ble Mr, K.Rangarajan, Adninistggtiﬁe'nenbeﬁ‘

Vice Chair@;l

L

i
&
J

Couta:..

i




The apn”icants ar~ entitled to a’l consegaential
bens“1ts incluling seniorlty as a result of tneir A
regulerisation. Howsver, wg‘make it clear that the
financial benefits bccrued by way of arrears 1f any

will be szid te them only from 17.8.1993 {.e, a year
praior toithe date of fiiing of this 0O.A. The seniority
list has to be recast expeditiously as per the
directions given above.prefgrably_within 2 period of

3 months from the date of réceipt of xxis a copy of

this judgment.

8. The CA 1s ordered accordingly. No costs.éy
CER D1$l!BTlﬂﬂICOPY
Q>N
a.\a b
COURT OI-‘FI'CER ) '
. %uumﬂr$§Wﬁy )
* Eennsd Administntit’_& ‘Frivonsl
gzmang <idNd

H !:::‘.xnaﬁ BENGH
i

Copy cas-

l. Secretary, Ministry of Defcncc Govarnment of India,
New Delhi.

LA

2. Chief of Naval staff,NHQ, DHQ,BO,New Delhi,
3, Flag Officer Command ing in Chief, HQENC,Visakhapatnam,
4, Director of Naval Armament fnépection,NHQ,

New Delhi, ¢

5, Chief Inspector of Naval Armament,NAI,Visakhapatnam,
i

< One cory to Mr,P.S.N.Murthy /& Sri K.S.Reddy,Advocates,
1-142, Susarla Colony,Baji {unction,Visakhapatnam-27,

7. One coyy to Mr.N.R.Devaraj,SLr.-ﬁSC.CAT.Hyd.
8, One copy to Library,CAT.Hyd.
g, One spare CO¥.

kku.

[ Cois®

L)
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| | |
l
if i 3 C:)

- Ehe.applicants numbering 33 in OA 253/91 were

also ap@ointsd as Casual Méchanic Examiners who were
!
subseguently redesignated as Sr.Chatgaman (Mech.).

RelyinJ on the circulars issued by Ministry of Defenc

dt. 26.J9.1966, 24.11.1967 and 19.11.1383it was decide;

oy thi4 Triounal in the above guoted Or that th-

!
applicants therein should be regularised from the

dates Jf their initial casual appointment ignoring
|

the artificial breaks in service with all conseguenti

benefits such as seniority, arrezrs of pay etc.

i .
I

5. !Sri w.X.Devaraj, learned Standing Counsel for
rcspon$cnts argued this case on the basis of draft
reply étatem:nt which -as reported to have bhesn sent

|
lor ap$rova1 to the concernsd. ;

|

6. tafter going ‘through the judgment in 02 253/91

we COm# to the coiclusion that the praysr in this O4

]

is 'samk as préyed'for in 04 259/91 and also the appli

hcreinfarc similarly situatedand hsnce this Oa is

covereld by the judgment in OA 259/91 decided on 27.1

whgrei% both of us were parties to the judgment,.
-t 1 . . - - .

i T
P, -.1,( b . . . b o e i B s . - -

r

7. tIn view of thes above, w2 follow the judgment

th:above referred Oan 259/91 dt. 27.13.%3 and direct jas

o
et

folf.ﬂ%i T T
In the consp=ctus of the facts and circumstances

of th#; case, we are of~thcjopinion;that the applicents

f"-;hércég;;%eﬂcntit&td—for*regufartsatton‘frﬁm"tncﬁdﬁté

their lanitial appointment in .service., R-1 to 3 have[

reguldrise their services from the date of their fnitial

. —— e wwm - § —- -
- 4 —

to

appointment ignoring the artificial oreaks in service,

f J.o-

——

iy
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: *" No,CP(SC)/4834/Court Case/NHQ/1375/ -
. | DO(P) /D(N-11) -
T : Government of India

Ministry of Defence
New Delhi, the 26 June 1995

The Chief of the Naval Staff
~ New Delhi - (23 copies)

- Subject : IMPLEMENTATION OF JUSGEMENT °F CAT, NEW DOMBAY BENCH
o AN OA NO.3067/88," 516758 AND 732/38  REGANDTNG HEGULAN .
Lo SATION OF CASURL STRvIcE L R
Sir, S
*" The undefrsigned is directed to refer torthe judgements of .
the Central Administrative Tribunal, New Bombay. Bench, mentioned ;
regularisation o
'service from the date of initial appointments:on casual basis, o
- were iwplemented in.respect of=petitioners oply vide Government of .
T Uridta, Ministrylof Defence letters No,CP(SC) /4834 /Court Case/NHG/ -
2309jD(N~118~dated 24 August 1994 and No,CP(SC) /4828/IV /Court; Case/
.2 NHQ/3035/BO(P) /D(N~II)/94 dated 21 Nov 1994, The gquestion of exten
| ding the tenefils of the above judgements of the CAT, New Bombay
Bench to the non-petiticners, who are similarly placed, has also
been considered|by the Government in accordance with CAT directives
and it has been|decided to implement the CAT, Lombay directions,
The undersigned|is therefore, directed to convey the sanction of e
the President 19 the grant of benefits as extended to the petition- ¥

albiove and to-say that these judgements regarding

33
e~

ers in the dbovg O.A.s t~ the gther similarly nlaced nop-

- Upetitigners worling in Naval Establishments beloncing o .
‘ Groups 'C' and "I not exceeding 4313- émployees {inclusive of those
who hawe.got such benefits by filing fresh petitions and implemen -

; tatib?"bf the same by the Govi. after issue of letters mentiomed. -
above)., - ‘ .

2% .The  expenditure incurred will be Aebitahle 4o liajor Head

‘ 2077J'Minqr'Head 104(E) 3 Code Head of 621/03. of Defence Services
~ (Navy) Huring 1995-1996 as 'Charged Expenditure'. ' o

"3, .This issues‘with the concurrence of the Ministry of Defenge
o (Fin/Navy) vide their u.o. No.?GOfﬁA of 1995, - g T

f
i

. _Yours féif&fuliy{

. { . o .,.‘ . - Lo ‘ . . . - Sd—" X .X }{ V ' - ) ‘
. ' ' ' . (MN Sukumaragg) e T T
- ’ ) Desk Officer - S
- Copy TOR _ A o : '
- The CGDA, ‘R,K.Puram, New Delhi . e

Ihi, The JDAS(Bombay) . =~ o7

Y - 2 copies (one copy-signed 4 —inky = - o
L2 coptes {one Topy-signes $R Ink) o

7 The DGADS,—New De
The ®DA(N), Bomba
_ACDALH e

444444
‘‘‘‘‘‘
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Teleshone 578000 Extn 2515 , |
| - - Mukhyalaya.'
} - Pocrv Nauséna Kaan
' Nausena Base
. Visakhapatnam
, CE/9303/170 ’ - ZJun 95
ALl Establistments: © SINA, ’\301*“’\'!’,"")
= EXTENSTON OF BENEFITS OF MEGULARISATION OF o
., - CASUAL SERVICE 10 NONSPETTTTONERS i
. ! . ¢ T
i The issue regarding extension of benefits f regularisatidn L
is 3 of casual sedvice from the date of initial appointment hes {been under
E}?¢ . consideration of the Government for quite some time, NavaliHead.
# > quarters have informed that the Government have accepted thé proposal
by -of NHQ for extending. the saind benefityto the non--petitioners also in -
-L', * principle and would like to know the actual financial implidation for
. - considering {dissue of formal sanctiscn, :
L ' ! o - .
2. It is accordingly requested-that cases of all employges be
‘ . verified at ypur end and information in respect of the non.petitioners
« . K. who are initially ‘appointed on casual basis be furnished iniithe
.- following format:-’ | ‘
» v : *
M e me e en R T Bl T L o .~.|;n._L., F o= - -
" o- 1Sl Hame of | Presert Date of Date of Date of ,Amoﬂn“ of .
" o No. the Govt| Desig  initial  regula- fegulari- "arrears paya.- f
: servant appt on  risatjon Sation blejconsa- ] 4
o — - casuval’ in the  from the quent on regu- .
# e T T basis.and..nomal  date of  larisation :
S post in  ‘course initial retrospec- e
: ig o _ which em- appt tibely . A% !
2 IR ) ) ployed ’ O g
;‘Vﬁ i hald :-_: - N e e TN e R es ek o ke e em e am T R SR B i;
gk g 2 3 4 5 €& 7 e
T Nes e w'r - e e T T - Lih e e - f.ff.".g
i SR TR . . i
- _‘ﬂ3.‘ It §s further requesteﬁ that based on the information| at iy
L #C01,.6 by extending the benefit of regularisation from the d%te of i
o initial appointment, the increments. he sanctioned retrospectively and
+ «Gpay fixation flrom time to timefi.e. at ihe time of prémotionfand at
7 _the time fixation of pay.under CCS(RP) rules)be revised on national
3 T LEETs, . {aling Khe audit concurrence in each case, Therezfter, once = -%
¥ ‘th{ pay is notlionally arrived at, the due drawn statements bé 4
: prepared and the difference of amount payable be furnished in Col.7 A
. " .in each case. C H : ;Qi;
i~ R - “ - | | -
Ay . - L — e 3 -
¥ = Lt T el e
U : T AV R 2 - a0
W . ] T S it i r——, &L - A1 o) . YL
ke JS e I ST e B et S - W L8
AT s b sl s e St B S
T e TR T l ﬂ————:’ rE R RImIniStrative Officer [ ! -
BT . cares by 13, ' Staff Of ficer (Civilians) | fé
= e m 10 s for“Blag Afsar Kaman-ib-Ghief ;§
Ay 2 “L’- Lo 1 'a . : f 1
M [ g!?», }&w/ LR e a < \p’y .. ) ‘_3 _
. . ; ¢ "“aﬂ WL ) ‘.““;:‘ .“,'s\b\\? GW ‘;31
b R - ' MY F
! @/’ C s /I}‘a e : 2]
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M
" .

~ A S HOST TMAEDTATRE
Telepli..e 378000 Extn 2515

Mukhyalaya
. Poorv Nausena Kaman
T ' Nausena Base
o T Visakhapatnam
 CE/330./170 . | nEJul 95
All Esvalilishments: | Stph C Hy 4
r . | EEIENSlPN?CE.BﬁNﬁfi?S.QEPHE§Q§ﬁHlS§IJPN,QE
v ¥  CASUAL SERVICE TO NON-PETITIONERS

Yo f : .‘_ A
Hefer ta this Headquarters letter CE/9303/170 dated 20 Jun 95,

72, Acopy of tthe Govt sanction issued vide MOD letter CP(SC)/
s 4834 /Ceurt Case/NHQ/1375/DO(P) /D(N-1T) dated 26 Jun 95 extending -
. the benefit of regularisation from the date of initial anpointment
..on casual - .. .basis to similarly placed non-petitioners is
forwaruad, - A copy of the signal DTG 232340/Jun from GDA(N)
according clearance for sending the due drawn statements in respect
- & of the Non-petitipners t~ the concerned audit authorities for pre-

‘eaudit | .- alsc forwaried,

3. . I}.is redhested that:-

"{a) The cases of petitiuners in whase case judgements have
. .  alreaqdy been. delivered fer regularisatioh of service and
©  hecessary CE Urders alsc published need not be included,,
T 1 28 .

. B) Cases [of employees who filed QAs for regularisation

" (// of sexvice from the date of initial appointment on
e casual Wesis and are pending in the Courts for disposal
be prepared separdtely indicating the details &f OA in

o ' ﬁ/g//éach casé€ and marked as enclosure-I,
L} T e e s, , ' . oy ot
{c).Cases of non-petitioners who. have not fiied;any-c&seﬁin s R

TR VA jthe-cjurts be ‘prepared in the format enclosed in this -
S Headquarteks letter of even number dated 20 Jun 95 ibid
. and marked as enclosure-II, s
. . e e . e
< (d), Draft [CE. Orders be published in each case indicatinn that I
ormal CEGs #nuld be published on final acceptance oy 5
the Competent Authority., The au-it be. requested to |
. ~7 | clear [the nay fixation propossals ans also to audit the -
- ' ' due dyawn statements on provisionzl basis based on the
: draft [CE Orgers. : S

- s {e) In thd past détails of qgn-petitioners“wegﬁwﬁyrnighéa_m;;wégf5
~T_4~—-4~<~+4wf7f"fﬂ7r“eath*Uf“th@“@gfabliéﬁménts and the Government has oo
s D= == .7 agreed: in princi on ofthed T casoe —

Vs s TeRarmshed 1N the past be lecked intc,
N Sﬁé/ > Te abpveworks be compioted an- PREORITYBASTS:
B W | - -~ Ao :

i -,

. .‘ .
< c’ '--"b/z'-'f/ 1, s , (TVK Raé) .
A S Administrative Officer
DN i ST Staff Officer (Civilians) :
T, : Ku’bl %M:JL- PWA\\/fO,I"Pla:'.‘I Afsar K:,mnn,:in el S
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.o Chntbiller
Tt 0 M) Arenent Tnopaet ion
o Serade gl = 000ty
"“"I’OU"‘II PROPER _CHAL ’}:.I/' ‘
L /
tlemocted| Siy, ‘ | _ L
s - E
I
JIGULANISATION OF CASUAL SERVICES k :
2, Tloaze vefer tod * -
(3) M0 letter CP{SC) 4834/Court Cage datcd ‘
2% Secp 4z, l .
(33) tionourable CAT, Hyderabad judgement pronounced ‘
en GA 250/91 on 27 Oct 93,
' TH is sybmitted that I Swv A RASELWA R .Sirm(l“"éc@“
feoi “joincda in UAT(H) as Casual _SC\"\Q\Muh') Q- -\C(B"‘l’
3 Atntidued pto 31 -1 -198 0 without breaks, Subaer 1ently,
o soarvieds bhave been Legulariqed vee,f, 01-01 (370

T detail

fe v ances
ey

4, "It
nnaaassary
woseTvics
el

Fepen

5 of casval service are enclosed for your :ind

i .such grievanecs were decided i £avour of

vlaedd other euslovoos”

s, therefiore, roquested your goc lself to take
favouranle actien at an early date.
s from the date ol :11Lia1 gppoinrnﬂnt with all

Ll Dencfits. - I
Thanking you,
ours faithfiully,

- &,je,) e 18«
C(;\. QAT ELW A R.L)

Scon(ioe L)

(N

for reqularisgi

T v

oannnl.

‘3. I is requested that bencefits mentioned vi je NHQ

1 ctm uqcFl *oreze“ce aynl(a) above he extended ‘.0 me Tey-
e : ] “viv_ .2, from the foke of

iostiall nppon'tmnn ‘Furthar, it is mantioned t.at

I” o.ha:3m car,™ hpccra‘rd tad prOﬂOUF‘?d at parii 7 of

ot judapmant andor e TG e at 1 (b7 above ¢s5 "Time and|

?'»in trinhnily ase 2mpivoodiciay that the emplo;ees should hot

boooaddowed| to i te the Yomuanals for the recressal of th@ir

ng

w‘_—.—-—"‘

i S, Ji

e e

s W b Sy

o
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The Conirollpr ' ’
Controllerats of Naval Armanent Ingpection

liyderabad - Y00 250 -
R N

e
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&
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. 7
{ithrough Proper Wl’

e

=

PGULARISATION OF CASUAL SERVICE + REGARDING

Rapgpacted 8ir,

e Ploane wofer to ¢ y |
(3) NHQ lotter tso.'_cp(sc_)/dascxb'qhzlfe Cane 6,25 sop B3
(B) Hontuirddla CATS  Myderabad Judgem

o i Honbured) ; Judgament pronounced 4
«s Ho.ON/289/93 on 2. oct 93 ih tha casas bf scriM).

" Rl

T I e AT e
W m i m e e AT et e i S i

S at 1% in pubmitted that ¥ have, joinod. in MAX Opgandcatich’s

o ag Examincr (Amm) on O} Oct 88 and contisod upto 31 Jan 90 W thait:

" ; | brebks. subsaquently, my services have been rogulariscd with:c¢ffoct.

# v . from Ol Fon{90, In tho soniority roll of Exri{h -gi:mm:!.gétedﬁ GRSt

: DAY R, Pk@w Delhi, it is obscrved that I was placed at sepl
LT Moid5,; which ig not correct) , ;

U\ ’

B {5" Eurthor gubmittod that the delayed reguldrids
¥ % of my servides redulted. that some of the examinors borna at’
. Bonbay, ‘Vioadkhapatnam and Alvaye, who Afa infact junior to ny H10.
L - shoun as cernioxe, ag they wero xeg:';arihéd grou: the date of thei)
4 initial anpointoent, This irrogularity cauvced me graat $njustica
b requltdng in loss of nantority. " B g sl

K - : T . 02
!‘ 4d -~ It is roquested that the benofits uentioned if NHQ'
3 undey referenco at para 1{a) shove (copy enecldsed), bengwn&
ma.Exom thodate of initial appointmepts” Hdre: 1t miy bé pox
to.mantion that ¢ha CaT, itydorabad had prondinded %m .

’l N A ae judgement \nder teférencs at pary 1{b) above (copy @
N 4 . . s . N . L - ,:-‘-'.‘ 3 . K
' 7 ".f' im3 and ayain Tribunale are amphasising that th

employees should not be allewad to run to tha

~ITriounalsg for tho redressal ¢f thelir grisvandas,
£ such grievances were decided in favour of
imilarly placed other employeas¥y - S

- —
el SR T S e

i,

[ M vigw of thy ebove, it 1a further ﬁem:aétadirmr

self to takd action as dumed necessary.for rogularicing '{'{ﬁfiﬁ%’%

e

. examiners miy alno ba rgvi » for which act.of kind-nesg, ¥
t ... ba evér grataful to you. '

P £roii tho data of initial'appointment 8nd the poniority -¥d :
: ghil

4
-

'.i L ‘ Thanking you, E4r,
Yours Saithéully, a7
. M -Movayous

Uit

nex! (Iu’rmh.)

, 1Copy of NHD lattidr
Copy of CAT, Hydorubad
Judgement in caso of

sGMiroch)

-

%
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CTo .,
: Ther)or’tro] lex,
b Contyollerate of |[Naval Armememt Inspeotion, g
-' HY R ABAD. « . ' , oy B
| D 500 258, _ /g;,,.wn""ﬂ“\ SENLE
| 'MHRCUGI 11 OPER_CHANYELT . o
Respected Sir, .
‘ REQULARISATION OF CASUAL SERVIOES
E -1« Pleage retfer to? -

(a) MIQ 1@1;1;9{ CF(83)/4834/court caps dated 25 sep 92.

(%) Honom‘a’h: cur, Hyrlnrmn ad judgement pronounced on 04§
2=9/91 on| 27 Oot 93',

2. 1t 1s submimd thot X S. PROTAP YADAV . | have foined’
- 4n BAL(H) s cuaual sehlteh) enca- - 8% ord continued u}toﬁ' ol
o3y-1- Y0 ji9hotd bresks. Bubeequently gorviaee have heen
‘, Iregulm‘ised w.e.f.l\-ﬂ. 90 .

3. It ig rmegueut e'd thel benefits mentioned vide NHQ lotter under .
rn’er'r.nm o 1{v) :anva b extanded to me frem the dshe af tnitinlr R
appoimiment . , Furth,ler, 1t is mentioned that Honowreble CHI, ;gi :
~ Hydewabad had prordunced st pera 7- of their judpemcut unde.; rafa.cenoe A% ’.;
. 3t 1{b) szbowve "'H.mel and sgsln tribunels ave enphasising ¢ hit the 1 i ;

emyloyees sholld not be allowsd to run to the Tribumaly fox the::rzt,

reduossal of thelr gelevunces, 1f such griovancéa were decided, An A}
4ravoim of »;.aimila:'l\ri pluced other employaas. o e ' :__’:-.' f"".:'—‘—

’. Iu:

l 4. I+ ia, thoruflme, requested your gooduolf to teke puq»sﬂary‘

‘ ' . ‘favorsble action at!an early dade for re;,ulariaing my norvieen® fr}

: i from the dsta of iritiel mppointment with all gonmssquentisl g1y 5d

1§ Penofitey 4
NN .

Thankin ol
l G y | ] . 5. R‘ \.{'M

) Yours faithfully, mi‘. ;
. . Bt
\ . . - CS YR“—‘(\ f \" ﬂDA\f)i i

»

Dates 1- \- U4

Flaoes

4;ij4454?

Ao
[)

“\" €.



- b H ¢ :’. , .
- The: Senior Inspectbx' of Naval Armament L e

£ . Naval -prmament Indpectora{:e
‘ HYDER A BAD,.

e

W . T i T . "
T Ii i
// Through propér channel //
sirz,. . , —~ e N 1‘
‘ ' : Fe 'j"", R
} 3 i\: . \.;‘.‘ ".f: d: ] :..- ;§1_‘
. .a.‘ Gk 3 ” :
: SENTORITY ROLL OF EXAMINERS { AMMN) _AS
H IR "‘"’I’{""ﬁﬁ"ﬁﬁ' y -, REGARDING S :
b e Wi R g CARTE . !
[ 3 o . il ) Y,
= o —_— ! f.ay v

1. .-F -  Refex to'i_‘;tuu ;lettéx: AJ:/1355 dated 16 ch 95.

i :-—:

o e
A g i1fidation of seniority roll of examirers p J,
| i;;on 300&30555 ?Liowing discrepancies hava been £ouhd

m ame (sl.m.m& ‘t § S .

t ' fl
! ¢ colimn nodl | published as

B mer R S S
o £ H
.
i

e Sl
.

v

p

flad s _L. s

30 ods {] e i , " . HEL Vo =.‘_! '
ety ."l_'.‘l { . i w q L. | t
v PP gy T gk ev pingam gegta  Miss OV e
e ;l'} ) y P . ’
e 'I: o ! . "t . . -
SRR R ' 5 o
' |

b @ | D1-02-90 ] ‘oz-oa,.ab
¢ v ey Hi- - 01-02-90

o
y -
3
a3

N e 1
-\

S B S
SRR R

- { \ Ay, l i
'b !-‘“‘-— - 3 ) ?, )
A r3at Lo 2 kh @, it is requestad at necésbury LR
:‘ Eic{éibﬁ' maIa; viéw Qs afxgraggzr;ct the entries astghowri qix;pt e!g‘_
LI inlthb saniority a 11 oﬁ Ex&minérs(}\nmn) agdihpt my - T
i’ ?’ B m.26o l ' ,.dg‘,
:.@"‘ - la. A ,it; ' I

INTE .
=
i
[
-
T

ey 1,
L
i 4
‘. :'H‘-l"n 2
priac

— e -

l

i":i-’“' 1

e '%{‘ 2 . , N ‘ .

"'E ,. 1¥-  Thanking you/ sir, ! .

R U GRS h ‘ '
?,;r R A L Yours faithfully.
e - '

Y

.\ Ouw‘L—’

wplf k R ! ;

derabmg SR : | (c.v GEE'I.HA)
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¥ III
- 02 l
TARLE - I IF .
Sl. Details of HQ, WNC | Perlod of Appointment . ;%
No. Appointment Orders | From To
e mm e e e e o e e o o o = e i‘— - e em s em e e ew @R e s e =
| "
1. - ©s/11/1300/4 0. 29 oct 86 23 Jan
dt, 27 Oct 86 |
Ceet gl 2. cs/11/1300/@ | 28 Jan #7 27 Feb B |
. v ‘ . dt,$.27 Jan 87 . ‘ Vacahc:l?eso
. L . afi. o iéi‘g
X .’ | .y Yo,
3. cs/T1/1300/4 03 Mar 87 01 Apr 87 ' ‘¥do=4.
“dt. 02 Mar 87 1 ’ " Qkif‘
' y I . T
4, cs/11/1300/4 i 03 Apr 87 30 Jun 87 .. .§loga),
dt., 01 Apr 87 ; x
F ot g
5. CcS/11/1300/4 02 Jul 87 24 Sep 87 - «do=i"
- wglt’s 30 Jun 87 1 e s
f 6.  CS/TI/1300/4 | 28 Sep 87 30 Nov 87
i “dat, 23 sep 87 i ,
| [ |
7. cs/11/1300/4 ; 02 bec B7 29 Jah 88 -4
dt, 30 Nov 87 o -
i R cs/11/1300/4 ’ 02 Feb 88 31 Mar B8
’ , dt. 29 Jan 88 _ : :
9,° Ccs5/I1/1300/4  J 30 Mar 88 . Two years
B ! - probation
1 period
i : - from
: : Lh 30 Mar 88
t vacancies
: .:w.iﬂéﬁ
S Tmmmmmmmmmmms fommmmmmm oo T e T
‘o '} 4§i6;552l~
‘. . Il l .l ) ".!-I‘ K
; 4. Though, I was appointed initially againkt the existing(ﬁw
vacancies, I was given intermittent artificial service bireaks '/l

due to which many individuals who were recruited between November
1886 and Mar 1988 from Naval Armamerit Depots; Naval Dockyardsizég
and other allied establishinents have become senlors to me inwmz=-
.service though they have dntered into this NAI drdéhisaﬁionf% v
after my entrye ! : ' SR G |

R

n' |
i ‘ X

j: . ' C'Ontd....ﬂ.!- 3 T
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. From : i ' L
| . .
" A P P Rao AR
~ Senior Chargeman (Mech} e R
Naval Armament Inspectorate |
KARANJA -
)(’L Jun 90
To . | o ' Q}
: A
The Flag Officer Commanding-in~Chief {

(for' staff Qfficer (Civilians) N3
Headquartera, Western Naval Command .
Shahid Bhaght singh Road

BOMBAY - 400 001

' ‘ (THROUGH PROPER CHANNEL)

SuE t— REQUEST FOR REGULARISATION OF SERVICES
: PROM THE DATE OF INITIAL APROINTMENT

Respected Sir,

l. - I would like to submit the foilowing few lines .
regarding my date of regularisation for ycur kind considerd~ '™
tion and fapourable action. X

2. : I,was appointed as a casual Senlor Chargemag(Mech)
on 27 Oct '86 vide Headquarters, Westerh Naval Comman Bombay
appointment' Order No. CS/II/1300/4 dated 27 Oct 86 against . '
existing vatancles. Since then, my services were being’ . .+
termiffated with artificisl service-breaks and I was being . v .o
re-appointed in the same post with fresh appointment orders.fﬁ

A 1 s-\“\

. e , B ri- -

3. 'l Lhter, my services were regularised w.e.f., 30 Mar 88 'i“
vide~Headguarters,  Western Naval Command, Bombay letter No, ' . .

€s/I11/1300/4,dated 28 Mar '88. The details of the appointment . ' .
orders’ 1ssu & by the Headquarters, Western Naval Command -er.@ﬁ#
Bombay from!the date of my initial appointment to the datejof .
my xegularisdtion are appended bhelow in Table-I for yodur kind*“
reference. ‘ AR

contde...epel.
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H

O
i

9, 1n this connectien, I would like to bring to youé»n
notice the Judgement given by| “The Central AdministrativepTribuna 'R
Hyderabad bench at liyderabad on 14 May 1987 (Thuioday) in) ywhich{§
the Judgement was given in favour of the individuals who Wer it
working under Bastern Naval Command, Visakhapatham and wete i
all ‘consequential service benifits alopgwith service regul arrw ,‘
tion from the .date of their initial appointment, ignoring! the;”;‘;r
artificial service breaks given to them. As my case is also -*
similar one, ‘the Xerox copy of the abp%e mentioned Judgement

enclosed herewith for your kind referance and favourable. ac

10, It is therefore requested Lhat the artifiLiai setUice )
breaks ¢iven to me nygy please be condoned by adjusting with ,un.@f-L-
equivalent earned leaves ahd my services may be regularised from
the date of my initial :appointment (.i.e,, 27 Oct 86) and all” e, ”
other consequential service benifits be given to me from the date“

of my initial appointment (i.e.), 27 oct 1986). \ L& |
- #JH?’ tl
sy
. J-L-. ,
11, It is further requested that the action taken agaiﬂst

this application may please be intimaEed to me at the earliest for
informaLion. Poae s

-t "

oy

SRS SR
i
"
%

Thanking you,

|
|

i 'l“i‘
M e ‘,
Yours faithfully, ' « s
Vo :? ':\{ o
.‘\D " R .ll- - “E‘é;‘:q t
- i) LA
. £ “, H i
‘ | (2,8 fdo ) e R ;rl
- Senlor Chargeman (ﬂech) WA
Encl :Xerox copies of ﬁi"?r ’
) L ! * ,l i\";‘ - ."- 'h' v
1) Appointment Orders o :ﬁ:.iﬁj'v
2) Concerned Seniority list tﬁwﬁ‘ ol
P F"‘ 1
3) Judgement given by the - SN
Central Administrative Tribunal o S
Hyderaktad on 14 May 1987. ! At .
:' R w ¥ "Ir LN
| . ar el
Copy to 1@ g son ot
B b g
The Director of Naval Armament Inspectlon ‘g“q"1¢h?%]
Naval Headquarters, West Block V ~ For information and}fqﬁ?Jll
Wing No.l, First Floor, RK Puram favourabla action q.. L-Lf“

NEW DELIII - 110 066




/ : - 03 -
|
e |
5,0 The above mentioned discrepancy has been clear;yf
expalined In Table - IT. ‘ it
|
TABLE - LI ;
| !
, . .
-— tn M e wm e w  m we mm mw mw mm mm  wm = e = u-ol - s Gm we A we v em s ]
Sl. Nae of the Individual Statiofl Date of Date,ofq
No. . and designation . Where initial Regular-,
. ! Serving Appoint- isation '
| ment as %
| S scM (M)
_______ L e e e e e m e e == e === —
| g
| : RS
1., P P Rao| SCM(M) KARANJA  27/10/86 30/03/88):
| Tigs o .
| . il b
2. &% Dhepe,; SCM(M) KARANJA  01/12/86 01/12/85ﬁ5 120, - §
| [;‘_. : Wi .
3.  ND Mhatee,SCM(M) KARANJA ~ 27/04/87 27/04/87: 121
| N
4, N Sasidharan, SCM{M) ALWAYE 07/07/87 07/07/87% . 122 ' §
‘ Wi ng'”.w:.m%(]. ‘
l Abr : . RS T ko ERG ‘ :.
5. PH Pande, SCM(M) KARANIA  21/08/87 2i/08)b7§r 1;3;5
\ Y P
: ; W S
6. Or Jacgb, SCH(M) KARANJA  21/08/87 21/08/37WL, -
| ‘;;g‘

‘ ' it
7. Vijayaj Pillai, SCM(M)  BOMBAY  01/09/87 01/09/87 &
' \ W

,_._"___f. ____________ -

| A -
6, I} would further like to bring to your notice thats when’
I have joined into the NAI Organisatioh as a casual Senior Charge-
man (Mech) on 27 oct 1986, the individuals who were mentierd in the
above Table-~II were working in ruch lower cadre than my cadre (i.e.
Sr. Chargeman (Mech) as Fitters, Mechanics and Chargeman etc., and. -
waere much jlniors +o me in service as Senlor Chargeman (Mech).

|‘ n-‘ ‘ ' “ .

. | , \ ’
7Y The seniority list of Senior Chargeman (Mech) published |
hy the Diregtor of Naval Armauent Inspection, New Delhi ag on . = -
Dec 1989, imdiwkdust indlcated that my name is placed at 8l.No.127.
in senioritly., Had my servicds been regularised w.e.f. 27 Oct ™ w936— |
I would havie become Senior to all the individuals mentioned in-.the i
above Tablg - II and my name in the sehiority list would haVé been

'

vl
[

placed. at ?lumo.120. L
: . §o e
P i
. L L
8 - I would further like to add that, apart from seniérityE,

T have losk the other consequential service benifits such'as®" 4"

annual increments, Bonus, Earned Leaves, half-pay leaves and LTCH '
etc., Had I hot been given artificial service breaks, I would 1
have had continuous service and would have been entitled for -all:i -
the benifilts of regularisation. S

Contd! veeww 4 ‘:
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-

- 02 =
TADLE = %
1. Details of HQ, VNG Poriod of Appointmont
NO. . Appointient ordars From ToO
ndﬂ—.-l—ﬁﬂ-ﬁ--ﬂ—---ﬂﬂuﬂﬁﬂ-’-----“‘
1. - cs/11/3300/8 29 Oct 86 23 Jan 87 Appointed &8
dt. 27 tot 86 gcc pual -
: | MH
2. . ©5fiX 1300/4 28 Jen 87 27 Fob 87 ain
at. 21 Jen 87 ' e .
3, cs/néxaoofc - 03 Mar 87  O1 Apr 87
dt. Q Mur B" -
44 ci/11/1300/4 03 Apr 87 30 Jun 937
5e cs/11/1300/6 02 Jul 87 24 sep 87
dt. 30 gun 87
6. co/11/)4300/4 98 sep 87 30 Nov 87
dt-. 23'53[’ G? bl
7. cs/xx/uoo/a 02 Doc 87 29 Jon 688
ac. 30 Hov 87
8 cn/13/1200/4 " 02 Peb 88 31 Mar 8B
dt. 19 Jan 88 :
9. cs/11/1300/4 30 tar 89 IwO years
. e ' robation have been " -
pariod gogularised
£ xom against
30 Mar 88 existing -
vagancleds
--ub-q.'——uaaw-n--uunp”-pdnﬂdnﬂﬂ-‘-‘)ﬁ.‘
A, Thougll, I was appointgd {nitially egainst the existing .

vacanciap, I wub givetl {ntermittent artiffcial aorvige breska -~ ...

due to which many individuals who werae racruited betweon Hovombag -
1326 snd Mar 1988 ¢rom Naval Armament Dopot8, Naval Dockyards ;- 7
and other allied ontablishments havae bocome seniors to me in . !
soxvice though they have entored ¢nto this NAX ogganisation . . e |
after my entIye St

oy Ve

A2
ars

.
1

contQesneas 3

P B
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. ' X, eman
. nuvﬁ mﬁﬁn Iml
£ ‘ .

| 5 qun 90
i‘\ ) .
o i

The I‘lag cffJ.cer Comnanting=in=-Chief

(for Stafi Officar (Civilianu)

Headquaxtars, Wigtem Naval command
"~ shahid Bhagat Singh Roéd ]
- BQMBAY - 400100} o v ogn 0 b

|

, ! {TROUQE, PROPER _CHANNEL)

LT -
| e

> Sub| 1. EEPJEB’I‘ POR_REGU LARISA’
_ { mmw ‘u‘”ﬁ'ﬁ‘

wr

Respected ffii.L ‘ : e A7
H
MY

ER- | . :
LA “ e

1. vjoum 1tko to submit the following few idnea |

» e e,
-

1R

e

[
]

g

- L
~
el S O e T
T, O

e ,adug ay [date of regularisation for your kind eonaidera-
K ;nd Lavqurablo actiof.

~ T cor ' I

e
pis .
P L

-

on 27 Oct 8 vide llaadquarters, Waptern Naval Command, Bombay ‘'

appointment X NO.O5/I1/1300/4 dated 27 oct 86 egatnst (¥4 ',f‘ :~
{ existing vaqat ioa. Since then, ny, aarvicoa war@ bo "; i f&iﬁ'ﬁ

torminated with artifidhal service breske and I was bﬁnq f} **:: *
ro=appointad r,n the same post with fresh appointment orderc w,

e .. I gnn appointed as a casual Senior Chargeman{Mech) -

;...?:i )

-i ki

C ) i b ma ‘“;"J
; 34 Lathr, my aservices were ra ular ned w.e 30 T
Vide Hoadquaikers, Wootern Naval C , » i Rombay- E "-“-'-14'-’ o
C5/1X/1300/4 qtml 28 Mar @8, | Qmﬁ t'.a.lls of ‘1 m Eo.,
orders fusued! by the Hoadquarters, ﬁ'a 331 Huval Coxrea d. L N u;‘ e il
Bomb ay trom the date of my initial apgointmant to a‘-M’ datg. pf .., ,*{,
my rogm.nriuation are appended balow ih 'rable-:c for your :
refarence. 8 ﬂ“‘h‘if; r
| PR

kit bnie,

-
,
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1 R i
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9 In this connncttun.lt would like to bring to your mﬁ
nokice the Judgement giveh by “The Central. Administrativa wzibun¢
‘Hyderabad bench at Hyderabad on|14 Mn{ 1987 (Thurdday) in whigrz=}
the Judgemant was given in €£avour of thd! d.ttridu&l. who waraf#‘, .
working under Eastern Maval Command, Vi h b “gdv an g B
all consequential service benifits alo Qﬁi oG Tog! Eﬁiba.q;-ji
tion from the date of their inteidl | ppq tmenk, ‘ | fig 1 -ﬁ?gi ‘,
artificial service breaks given' to tl ny Bg iso‘& -
similar one, the Xerox copy of tho abova mentioned udgement is 'y
encloaed herewith for your kind reforande and favourable muom !

. I t# "‘f-‘i‘]ﬁ-’
10, ft 48 therefore requested that the artifiéfal aer&ica,
braaks given to lte M3y plaase be condoned by adjusting with = 7 g
equivalent earned laaGos and my services may be regulariced £rom; L

the dote of my ihitial aipointment (.l.a., 27 0ot 86) end all -
other conssquential sexrvice benifits be given to me £ron tha dat:.a,

of my initial appolntment {(i.c/), 27 Ccct 1986). L h

| i ‘) i Lfl

. '. b s E'- .. ‘-‘r‘? e

11, 1t is furaher requested thet tha zotion taken aga.tnet«»l 8

i.h%a application -may please e:|1ntima€ed to me at the earliaat sz g
nformation. Ly

»
] ‘-“t
23
.
L B e 1

| Thanking you, ‘ . ; ' 4‘“ ",‘13
.‘ F L#ﬁ'*-aﬁ,:{
e | .. ‘Youxs’' faithfdlly. ?} %w&;
- T
. G s A o
jl (P S Rao ) " "1?:-}.’}
. .. ) Senior Chargeman (Mec hy el
Encl Xerox coples of _ y M‘%""
1) Ap;;;.lnt:ment'Ok‘der ' ’ | "::b ;i;li* |
2) congarned seniority list : 1;3 any ’;mh . b
3) Judgement giwm by thel ' ? '-.{;..; P
Central ministrytive |Cribunal "‘“*r .
llyderabad on 14 May 1987, : E Lﬂﬁ"‘ 1t 5’* i
B b L S p LIRL b
b . T " 5‘.!'1 .;-'{ -»; X
C°EL’ to ;.;" ;:'-z_zf-” :
"™ n‘n. ) ,“ h{ ! "b“"
The Directaxr nf Naval Armament Ins t,{.on :
Naval Hepdqu rterﬁ Wast Hlock v '« For infprmat ,‘." .
wing No.i' kst Floor, ®RK Puram favourarrg ig 3,7 few 4
NEW_DELHI = 110 066 FROn
- ' % K
. i EER
At
V"l o a2 .r‘ ’




T s Twe TE

5. :
. expalined. in Tobld

7 ppBIE = XIT

R J R -4

\ “
L. - 03 « =
K] ‘.'-'.:.:"‘ -
Fﬁ'.- . l : _ i, B“
o The above mentioned di.screpancy has been

- II. '

T P or iholinatedaual | estion

No. and .designation ' Whara

- - o sexrving
1. P 8 Rao, KARANIA
2. £ B Dhepe, KARANJIA
3. ND Mhat®a, SCHMUH) KARANJA
&  ® sasiaharahy SCHM(M) ALWAYE

“’s.  pH pande, SCM(M) KARANTA
6. Of‘Jacob. sCHn(M) KARANJIA
7. \_Iij ayan Pillai, sCH(M) HOMBAY

. I wotl
I have joined into the NAI Organisation a
man (Mech) on 27 oct 1986, the individuals

above Table-I1 wexe working in.much lower

sr. Charxgemnan (Wﬁmt) an ritters, Mechanics an

ware much junior

|

7. " mphe sdniority list of Senior Chargeman (Mech)
¢ Naval Armanent Inspedtion, New Delhl

the Director

w

14 furthﬁr like to bring to

§ r

3
we % W W oo

Data Of
snitial
Appointe
ment as
SCf'i (M)

27/10/86
0i/12/86
21/04/87
07/07/87
21/08/87
21/08/87
01/09/87

-— s W o=

3
qho were
c§dre 3

o me in servive as senioy Chavg

your notice that, when
a casual Senior Charge=

4 Chargeman ebtCe,

L

olenhiﬁ

30/03/88
01/12/86
27/04/87
07/07/47
‘21/08/87
21/08/87
01/09/67

o

mentioned in the
an my cadre (i.e,

J
Yol
e
to.band  of)
eman (Méch)s! Ja bk

q Lk

S :1#’-‘{? i
! t“’); .

Igublishedwsﬁi:f-
ab en fo

Dec 1989, Imdkukdink {ndfcated that my nawne io placed ug 6l.No t21r5s“"
in seniority. Hac my § ryicen bean qugulariéed[w.e. . 27 Oc ;1 a6 .F¥»?1
I would have hecdina Sehior to all the individuals mentjonpa 16 the ! I”
. . above Table « IX ‘'and iy name in the seniority list would have: bieen Jii;
placed at .Sl.Mo,.120. o S |
' : Lt L
. 1 I wo)d furthér like to add that, apart frod seniodbtyly il
... have lost the gther consequential service penifite such as {¥ .+ ° 8
" annual increments, Bonus, Earned laaves, half-pay leaves and LTC - iﬁﬁﬁ
etc., Had I not pen givoen artificial service breaks, I would u;%
nave had continudiss service and would have been entitled for all Y
.the benifits of gegularisation. SRR 0%
.o o : .alh i\

Z;.. =y gt

B
A N
contdeerses 85I

b i
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TABLE =" T
_f‘—-—-—-—u-—....,

L S

g v .
..lhl-..n-

LM

3 1,]!
. v '

F'jJ1 JE."ilijgi i;:;

8le

[

Ml1e ey

e
vacancies, I was gi

allied establiahmen
they have entered 1

ven intermittent
iduals who were r
aval Armament [Dept
ts have become*
ntp this NAI Of

art

|

ificial

service breaks’due i
ecruited bBetween Nd
otse, NavalIDockyar
senlors to me in. Ser

gan;saﬁiOﬁ after my

Detail of : WNQ "Eér&odléé Appointment
No. Appoih&ment ‘ders rom To -
' ;) . 23 "
14 cs/II/iaoq/4 £ 27 oct g6 28 Jan 87 .,
at. 27" Oat 66 : 17 ' .
' SRR i
2. . /11/1300/4 28 Jan 87 . 27 §dp 87", ;againatgwa
. dt. 27 Jan 87 . l - std
. 1. | -
3.. ce/xégiéoo/a OS'Tar T? 01 Apr 87
4. gsfgs litpf o3 Apr 87 30 Jun 87 . |
pr , *
5. 'CS/II/130Q/4 ‘ 02 Jul 87 24 sép 87
dt. 30 Jun 87 : | i
. N N
6.  CS/II/L300/4 28 dep 87 | 30 Nov 87 !
dt. 23 Sap 87 ot A O ‘ -
7. cs/i /1300/4 02 Dag £7 29 Jan 88
at. 30 Nov 87 i
8. cS/ix/i:pq/4 02 Feb 88 31 Mar 88
: dt.' 29 Jan 88 ‘ ; .
“ 9. CS/11/1300/4 30 Mar 88 Two Years  !Services '\’
: R ' probation Ihave been"WJ?
~- iperiod ;ggu;abiseu=m
from agains
30 Mar 88 ﬁg‘ td)
}l | Y achncies
I
Thouqh; i Y appaidﬁed initially against the exiéking TE

ember‘1986
g; and - othert.
¢! A  though
Atry.
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l'.
‘To

l
1
i
l
i
l
i
|
I
|
f
]
I
|
i
|
]
|
}
I

(for ak EF
Headquarter;

'
The Flag i quaniing-in Chief
,‘j
t

From 3

j amana Mur

- n{or CHar emdi1
Navai Armament ih
KARANJA .

.12 Jun 90
l ) c ]

(Givili"n

WGS dérn Naval ommund,

Singh Road,
2}

with artif icih] s

the cama post

3. Later, \my services were regularised w.e.f, 30 Mar 88 vide . 1
Headquarters, Western Naval Command, Bombay letter No. R
CS/I1/1300/4 Aated 28 Mar 'ss,

.The details of the appOmntment :
‘orders issundlby the Headquarter Western Naval Command, Bombay Vi
from the daté lof my ihitial appoint :

'i_regularisation
. reforence ...

]

Shahid Bhaga 1,
- BOMBAY - 400 0 . .
| ‘ Y
I ’ (THROUGH PROPER CHANNEL) 1, el !
‘ _ v A
Sib 3= _REQUEST. FOR REGULARISATION OF SERVICES ‘i as
: FROM THE DATE OF INITIAL APPOINTMENT far L TERES
. ' ‘ v~ L : LR 't llu. o i ;ffr
.. Respaated & | { 8
I| e
14 - ﬂ' %J io submit the fo 16Wiqg few 1{1::(3 :Fégéiui ;
- my dats p <1 shtion; for yOur Lonsidera ion an 5
Eavourabie a ' "-;f
2. . I Was|appointed as a casual Senior CHargeman(Moch) on - ;&&:
27 Oct '86 vike Headquarters, Western Naval Command Hfm j'
appointmenti Order No, CS/II/1300/4 dated 27 Oct, 86,
existing, vaca cies. 8 neé

th n,imy.qerbices were be n term natedk"
ﬁrvice break and I was being re-appu nted A
‘wit frcvh apnolnhnnnt ordszﬂ. iR

are nppended below in Table~-I for your kind

ment to the date of my '}"4

. . T




| .
{:> | R Gif
I ol § . ' "
= 04 2= ! S
- ettiry
' I-, T ’ "i' s;l t,t'l ‘ ‘-,“?."
9. In this ccsnncction, Iiwold 1iks to Birihy
the Jud Bilek Kivaa By "The Central Administial i 3]
-h.Hyda ? d bén atlnyqerabad on ;4 4¢.|1987 Y
. ? g Q h b giv»n inlfavou 1@ in é% a gl |
_-rwcuk' {1 f aitEEn Navad CQmme;n Vidakhapathad| 8nd e
acnn yquential” sétvice Benlfits alongwi' | Berviga

regular sation from the date 'of their initial app! intment,
ignoring the artificial scrvide breaks given to theme “AH . mY:V“

" 1s. 2130 2 similar one, thejXerox copy of, the abqlg iMents sned e
Judgement ia enclosed herewith for your'lking refe:éric ‘afia i
favournbla agtion, ; ‘ r ERRRIT L S

IR iy

l
10, aial serv'

. It 18 the:efore requested that the abtif
bieédks given to ma my pleasé b6 condoned by adjusE{ng withl f
equivalent arqod léaves and my services may Be:r&jul arised fromf [Rid 1
the .date Of My initial appointment (i.e.'27 Oot 86}, and all“other;,“
consequent‘al service benifitglbe glven to me from the data of A s
my initial appolntment (i.e. 27 Oct 1986).,

P v "'.“* £ O
11. ¢ It is further requested, that the 2etion taken against this’i
application may please be ihtimated to me at the aar]iest £Or* 4{
information. . o0

ey

oy A - -
- - .

R T Lbemn S AN
N
TG [y- P

P .
F) P

T T T

-

Thankitig You,

En¢l : Xeroo Copics Of

* . -
1) Appolnbnant Ordera " l

2) Coﬂcennmd ﬁeniority Liqt.

| i

33 ﬂddgvnent |ivén by tho ‘]

Ceneral Aﬁhini trative Tribunal

Hyderabad on 14 May 1087.

.cOn' o e

ygurs Fait}t 111-1":“"“!.‘~

Q‘q& M"‘—M
L
n L

The Directgr of ﬂaval Armament Inspection

Naval: Headquarters,
Wing No,

NEW DrLUI =110 456,
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it k};'
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e R ) Ry o ;g_mﬂ
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T T - ~ e i n gy ey R
e T e A T e A B AT T o S i e Rt T Bu

1 Pirst Fioor,

West Block v,
RK Puram,

—

ﬂ‘i,
For 1nrormation
faveourabld actio
pleaef‘. t i 9y

I
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¥
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7
-
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A
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E
; ~1 03 i= Ry
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» . | | , P | T = 4
5. ,The gbove mentiondd df{zcrepancy has been cléarly ext i iR
in Table - II. | ity
. I S
TABLE « IX ! C »A; :
o [ ) }L.r,-hmblﬁg
'Sl. Name of the Individual Station Date of Date oquﬁéadiégzgiﬁﬁ
No. and ﬁéfignatioﬂ Where ° initial Regular- fﬁg@@egﬁﬁh;
“Berving Appaint- isationtj'as’enyinil
. | | ment »as ' i} Pec 89x 2.
- ) SCM J(M) . ; h’t' T .u:".:‘::
. . . . N l . ; 'P |t O oo i
.. ' ] ' » . Ly . . . | ‘ X - “ ’ ‘ -1.\' fr‘i,- :
1. qy Ratitana Mirtiy, SCM(M) RARANJA 27/10/e6 30/03/88 ;::&27~.gf?wp
2, BB Dhﬁp@. S0M (1) KARANJA 01/12/86 o;/ﬁg/eq ,ﬁ Ezo ﬁ? .
¢ oo S ST 4
3. ND Mhatfe; ScM(M) . . KARANJA 27/04/87 27/04/87 T Y2 SN
| o - . 4
! 4. Y Sasidiiaran, SCM(M) ALWAYE  07/07/87 07/07/87 22 whe
| " o e ] B
5. PH Pandg, SCM(M) KARANJA 21/08/87 21/p§/87 1123 AbAL
. . “ H b ' N *
. v 3 . : L i . .
' 6. Of Jacob, SCi{M) KARANOR  21/08/87 21/08/87 124 T}
. . ‘ "; ‘:.:1'..-«'
7. Vifayan|Pillaf, SCM(M) BOMIAY  01/09/87 01/09/87 » ;125 .-}135 ,'
' % )
i i ' R
6. i woﬁld further like to bring to your notice that,fwﬁén"}j:iﬂi.
I have joined into the NAXI Organisation as a Casual Senior;ﬁf!":f%@ﬂﬂi
Chargeman(Mgch) on 27 Oct 1986, the, individuals who were mengioneqagl

in the above Table-II wére working in much lower dadre than my. s -
cadré (1.84|Br.Charqgkran(Mech)) as Fitters, Mechay df and b 5T
Charyamatt gtd,) and were much furiors to me in seériide as denior &l
chilrg%mﬂ ?q‘(‘;p J & i o

Ty jj#_nmﬂ.ﬁr*?y 1ist of sedior Chargeman (Mediy §lelsﬁga by L
the Diredtol of Naval Atmament Inspection, New'Delhd ds oﬂ:;ﬁ,n’_(glj
S Dec 1989; indicated that my name is placed at Srl. No. 127 tn. 7 i) 4

>
PR T
v S

seniority. |Had ny services been regularided w.e.f, 27 Oct 1986 ° - ¥awif
I woild have become Senior to all the ipdividuals méHtioned dn-" ¥
- the above Thble=II-and my name in the séniority 11s would have | ‘&)
¢, Deen placed|at Srl. No. 120, | ' $§:jf"'$fm“
- o . . . ‘ ot . -r'\p‘ . ' ll ; .
8. . f wohld further like to add that; apart from sehiotity. i?i?
I have igst.‘ e other consejuentizi seivice behifits such -as ;. _;w?é
annual inerments} Bonus, Earped leéaves] hal f-pay .eaﬁés.ﬁdgstrc;rﬁf.ﬁ
. etc,, Had I|not been given artificial service breaks, I wouldy "yt
have had continuous service and would have been entitled for all " %iligl.
the benifits of reqgilarisation. £ AN/
A ‘ ’T
corltd L L J » - - L]
5 .
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CENTRAL ADMINISTRAT IVE TRIBUNAL . -
HYDERASAD BENGH. '

- To qan & gu\&w-..‘@;eqr KL.{ET . AT"L\J _
Sir,

I am to eduest. you to rectify the defects mentioned

below in your pplication within 14 days from the date of

issue of thls'#etter, failing which You application will not

1982 || Lol

LA e

. . - 7
DEPUTY REGISTRAR (JUDL )

Q

"'(J\%\'s')
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H .

IN THE! CENTRAL ADMINIST%ATIVE TRIBUNAL, HYDERABAD BENGH

Jl.i AT HYDERABAD |
It

I
8.A.No.1268/97.

3

Date_of decision: September 25,1997,

Between:

1. P.P. Rao. b }
2. P.S, ﬁao.
3. JVR Murthy.

4, S.P.Yadav.

5. A.Rajeswari. a

6. M.N_rayana. K .

7. G.V.Ggetha. ‘ Applicants. .
Anfd . l

1. Director of Naval Armament Inspection, « 1

Naval Headquar ters, Minjstry of Defence, -
Sena Hhavan, New Delhl.-

2. Sr. Inspector of Naval ﬁrmament,
Naval |Armament Inspectogate,
- Kanchan Bagh, Hyderabadg .o Respondents.,

i

Cbhunsel for the applicantsh Sri K. Sudhakar Reddy.

Counsel for the respondents: Sri B. R. Devaraj.
: _ C
:
CORAM:
Hon'ble sri R, Rangaraﬁan, Member (A)
}

Hon'blle Srl B,s. Jai P?rameshwar, Member (J)
I

’ : §
j{ JUDGMENT., .,

li '

fR. Rangarajan, Member ({A) 1

(per HonIble sri

Heard Sri Sudhakara}ﬁeddy, 1earneq counsel fér the

|
|

applicant|and Sr1 W, Satyanarayana for Sri N.R.Dévaraj for

i\

.

r

T?ere are 7 appllcé%ts in this 0.A. They are
!

3 |h

now working as Senior1Chargemen/Examiners (Ammunition)

the respbPondénts. -

: under the |2nd respondent. [Initially, they were engaged on
r‘
! -
iy ‘ |




casual

regulsz

[
6o
.

basis on various dates and thereafter they wére all
. [ .

rised with effect from the dates given in Annexure T

to the O.Ay Tt is stated that the Respondent Authorities

have not regularised their services with effect from the

date of their initial engagement, thereby their previous

ser¥ice in the casual basis was ignored. They. have

further stated that similarly situated persons approached

this Tribunal and a direction was given by this Trikunal

73

to regularise their services and pray thagLsame direction hnﬁbT

be given to the respondents taking into account the

casual] service for the purpoge of regularisation. . It

i also stated by the applicants that the extension of

the benefit{‘for regularisation with effect from the

for

date of initial appointment even/thome who have not

approached this Tribunal was granted by the Department

by Cirjcular No.CE 9303/170 dated 20th June, 1995{Annexure IV

to thel 0.A, Inspite of this, no further action has:

been taken by the respondents to implement this decision.

—

The applicants filed representations in this connectiqn

on var

ious dates. Their representations are enclosed
i

to the O.A., (Pages 15 to 30 of the 0.A.) It is stated

that those representations are yet to be disposed of.

L
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This 0.A., is filed praying for a direction to'

i
[

the respondent authorities to regularise the zervices of

the applicants herein with effect from the date of their

casual |appointment as per the dates given in Annexure I to

the C.A., with all conséquential benefits such as Seniérity,

%
|

arrears of galary etc.

The representations of.the applicants are stili
pending., Hence it is justifiable to gium direct the
respondent awthorities tb-dispose of the representatiogs
of the applicants in accordance with law keeping in viQW»
the Gecision in 0,2,1043/94 Gated 2.1.1996 and also-thé
bepartmental Circular dated 20-€=1995 referred to abové
wwo .
(Annexure IV to the 0.A.) expediti0081Y¢<}n ally case,
within |[four months from the date of redeipt of a copy éf
this judgment, | |
| With the above direction, the C.A., is dispose@ of.

No costs.

T PARAMESHWAR, R .RANGARAJAN,
fg;ﬁ}) FMEMBER (A)

Date: 25-=9=~199%,
Dictatéd in open Court. ’1

SS8S. | , rtz) @{(j:) 5¥%f




" _Copy to: :

e

2,

YLKR

One copy

e,

Biractor of Naval Armamant Inspecthan, '
Navzl Heagquarters, Min.of Defenca,
Sena- Bhavan, Neuw Delhl.

Sr.Ilnspcctor of Naual Armament, Naval Armament
Inspector te, Kanchanbagh Hydarabad.

One copy to HrgK Sudhakar Reddy, Advocate,fAT Hyderabad

0. fireNoR.Devra j, §r.CGSC,CAT,Hyderabad,

Cne copy ta D. R{A) EAT, Hyda;abad.
Cne dupligate capy.
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TYPED BY CHECKED BY
COMP RZD 3Y APPROVED BY

CIN THZ CINTRAL AOMIMISTRATIVE TRIBUNAL

HYDZRABYD .

- THI HOO'SLE SHRI RLRaNGARAJAN : M(A)
”

b

M (3)
i

T

Dated: 2%?/33’

ORDER/JUDGMENT

e o we e

CTHE HOW*BLE SHRI B.5.331 PR RAMISHWAR

. MJA/RA/C.A NG,

0.A LNT, !.Q68/7:7'

Ad 1ttad and Interim Dlrectlons
,Is ued.

'Allbuad

fDisposed of with Directions
. Digmissed

Dishissed as withdrawn

II Court

C‘:m{ [Admmsﬁ"ﬂva Tribunat
sz |DESPATCH.

- 60CT 1990

773 TE THTALS
vat-.ABAD pENCH

1

P ik

;
?
|
|




